
IN THE CENTRAL ADMIN 3STRATIVE TRIBUNAL : HYDER?BAD BENCH 

AT HYDERJ½B?D 

0.A.No.1344/93 	 Date of Order: 26.11.96 

BETWEEN; 

P.Narasinga Rao 

AND 

The Director General, All India Radio, 
Government:oflndj.a, New Delhi. 

The Superintendent Engineer, Al.]. India 
Radio, Visakhapa tnam 

Applicant. 

The Station Director, All India Radio, 
ViSakhapatham. 	 .. Respondents. 

Counsel for the Applicant 	 .. Mr.P.B.Vijay flimar 

Counsel for the Respondents 	 .. Mr.V.Bhjmanna 

CORAM: 

HON'S LE SHRI R .RANGARAJPIc : MEMBER (ADMN.) 

HON'BLE SHRI B.S. JAX PfltAMESHWJiR : MEMBER (J1.JDL.) 

&UDGE MEN T 

X Oral order as per Fion'ble Shri R.Rangarajan,Nenber (Admn.) X 

Heard Mr.P.B.Vijaya Kurnar, learned counsel for the 

applicant and Mr.V.Bhimanna, learned standing counsel for the 

respondents. 

2. 	The applicant is a temporary peon under R-3 His 

services were terminated in accordance with the proviso to 

Sub-nile (1) of Rule-S of C 	(Temporary Service) Rules 1965 

by impugned order No. 21(PNR)/92-S/815 to 818, dt. 21.12.92 

(A-C) •  He submitted representation dt. 30.12.92 addressed 

to R-i against his termination. That representation was 

disposed of by the impugned order No. 4/146/92...Sv1/504, dt. 

(A-i). 
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This CiA is filed challenging the impugned order dt. 

21. 12.92 and 22.7.93 and for a consequential direction to 

reinstate him i• n service. 

A perusal of the impugned order of termination dt. 

21.12.92 does not attach any stigma to the applicant as can 

be seen from the impugned order. Hence it is not necessary 

to interfere withthe termination order. Itwever, we find that 

the representation dt. 30.12.92 àd4ressed to K-i is disposed of 

by the Deputy Director Administration (wi.) by the impugned order 
dt. 22.7.93. We feel that the applicant being a low paid 

employee, his representation should have been considered by 

the Direcr General in accordance with the rule instead of 4k 

same having been disposed of by a lower authority. Hence the 

only direction that can be givenis to dispose of his represen- 

tation by K-i. In case the applicant wants fjatber- 
dA 

'1 	'his earlier representation $1 heLso  des within a period 

of 15 days from today. If such a representation is received 

the same shou]ñ also be considerid?th t43e"earlier representation 

dt. 22.7.93. 

5. 	The CiA is disposed of wit the above direction. No costs. 

( B.S. JAI_P ( R.RANGARAJAN 
iiber (udl.) Member (Adnn.) •, 

- 	
SedL26th Novenber1  1996 

(Dictated in Open Court) 
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copy to:- 

The Director Qeneral, All India Radio, Govt. of India, 
New Delhi, 

The Superintendent Engineer, All India Radio. Visakha-
patham, 

The station Director. All India Radio. Visakhapatnam, 

One copy to Sri. P.s.Vijaya kumar, advocate. CAT. Hyd. 

One copy to Sri. 'j.shimanna. Addl. CGSC. CAT, Hyd. 

6, one copy to Library. CAT, Hyd. 

7. One spare copy. 
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